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In this OA the pstitioner has prayed fer relaasg of his
full pensionary benefits including the leaQe ancashment salary, DCRG,
lGrsup insurance ;nd cemnutation- value of pension, At the time of
hearing it is admitted that the petitioner has got pension and group
insurance money at his credit. Admittedly the petitioner retired on
super annuation w.e.f. 30,6,95, But till teday the respondent-authe-
rities have not releasaa his retiral dues namely pensisn, ODCRG and
cemmutation valua of pensign.

2, | In the rqply the stand taken by the respendents is that
the petitisner in his pension paper fer family pension did not submit
. the jbint photegraph with his wife., It is explained in the 0A that
the petitioner had g¢strangedralatienship with his yife Smt. Shanta
Sangha'who is working as a Group '0' employee under the Diyisional
Rly. Manager, Ohanbad and it is also admitted that the pstitioner has
ts pay his yife maintainance @ f&,150/= per month as per the order
‘ dated 19$11,%7 passed by the Executive Magistrate, Ohan bad in a
ro Miscellanesous Proceeding No.874§5(vide Annexure A/1). It is net clear
“whether such maintainance was granted in a pracesding Qnder Section
125 of ihqzCriminal Prsceeding., Anyuway it is not necessary to leok
inti the &%&%gk. The question is that yhether the respondents can
i thheld the pension of the petitiener yith the consequential benefits

. 00002/-_



~p o Ty, WSS T T ““‘“‘
b, T Ny g

-3 2 fm

‘.of tAe pensien and DCRG en the ground that the petitioner did not

gubmit the jesint photegréph,uith his yife., The petitioner in his
rebresentation as per Annexure A/2 dated 9.6;95 te the respondent-
guthorities has'sufficiantly explained the regsaens fo: which he
did not enclese the joint phetegraph with his uire; It was stated"

“there that they have mutually Separated from each ether., It is not
in dispute that the petitioner's uife has not made any claim for
fanily pension,etc. énd such g claim cannot be made before the
daath of her hushand i.e, the petitiener who retired en superannua-
tion, | |
‘3. Ms.U.Bhattacharyya, ld., counsel fer thé respondesnts sub-_

" mits on instruction that there may nat'ba any difficulty in releas-
ing the ﬁension of the petitiener with ?ommutted value ef pension
and DCRG in visw of the raepresentation made by the petiticnar en
9,6,95 as per Annexure A/2,

4, After considering the materidls on recerd and é?ter
hearing the submissiens ef bath the ceunsel I do not find any
legitimate reasan’fer thisvéggg#¥g;$¥:§%§\delay inths matter ef
L . % O hehSioren .
reéleasing the pensienary benefit including DCRG, The OA is allsyed
and the respondent-author ities are directed to rdaase'the pengisn
of the petitioner along with the DCRG and commutted value of
pension adjusting the previsional pension paid te him within 4
months from the date ef CEMpumiB4ti65 ef this order, The respone
dents are alse directed to pay interest @ 10¢ on the arrears of
pension, commutted Valpe of pension and DCRG from the date it fall
due, i,e, frem 1,8,95 till the actual date of payment within the

aforas aid period. Ne erder as te cests.
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